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5.Iramia are Applicant

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD,

0.A.NB, B35 of 1592,

Betueen . ' Dated: 21,3.1985.

And

1. The Divisional Engineer, Co-Axial Maintanance, Ra jah-
mundrye

2., The Tslecom District Manager, Rejahmundrye.
3, Tha Chisf Gensral Manager, Telecom, A.P.Hyderabad.

4. The Chairmen, Telscom Commissien (representing Union
of India), SancharaBhavan, New Dalhi.

ces Respondents

Counsal for the Applicant + Sri. C.Suryanarayana

Counsal for thaﬁeépondsnts s+ Sri. N.V.Raghsva Reddy, Addl.C

CDRAM:

Hon'bla Mr. A.V.Haridasan, Judicial Member

Hen'ble Mr. A.B.Gerthi, Administrative Member

Cﬁntd:oo.Z/-




0.A., 835/92. | ' Dt. of Decision : 21=3=95,

| ORDER
¢
| As per Hon'ble Shri A,B, Gorthi, Member (Admn.) |
|
The applicant who is s metriculats and who had his
name registsred in the District Employment Exchange, Kakinada
was initially engaged as a Casual Mazdoor in Co-axial Cable
Project at Mangapst oh 01-06-1986. Eversince he continued to
work as a Casual Mazdbur cuntinﬁously unéer tha respondents
éxcept for the parigd\?rom October 1989 to Auguét 1990, when
he was rgtrenched for want of works Evan now ths applicant
is continuing as a casual.mazdoor and his grievande is that

A
he was not confirmed temporary Status nor was aeﬁ£4€eeeéhregularly

absorbed in Group=D ﬁust, although juniors to him have been |
granted temporary status. The relisf prayed for is that his

name be shoun in the |[seniority list of casual mazdoors of East
Godayari Telecam District é?ban appropriate place Kgggizgjin £
vieu the number of déys of service rendsred by the applicant, amed

L
that he at=e be considered for grant of temporary status and

regularisation in acﬁordanca with extant instructions.

2 The respondents in their reply affidavit have not
refuted tha Pactﬁ‘that the applicent yas working as a gasual
mazdoor gyerSince 01-06-1986 continuously with certain breaks,
The main contention‘$F the reséondents is that as he was engaged
after 30-03~1985shis engagement yas contrary to the ban orders

imposed thereaftar,ahd as suchshe was not being considered for

grant of temporary status/regularisation.

|
V | | | eed
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Divisienal Engineer, Cmfkial Maintenance, Rajahmundry.i
{ / . : '

i ] ! . : |
Talscom District Nanagar, Rajahmuﬁdry.

Chief Gmnaral an@gar, Tal@com, A

Chairman, Tmlacam CmmmlsSLQR(rsprmsmnting'Hnimn of
ndla}, Sanchar Bhévar, Hew D”lhl- :

}- -

© A

;

.P.Hyderabad.

§

cmpy to, Srl. C Suryanarayana, advmc&t@,:CRI, Hyd. i
a:py to Srl. NMV nghﬂva Rmddy, Rddl. CGSC, CAT, Hyd. h

n@py to Lib;ary, CQT Hyd.
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3. Shri C;Surxanarayana, lasarned counsel for the
applicant has placed felian;e on the judgement of the
Supreme Court in Daiﬂy Rated Casual Lsbour in P&T VUs.
Union of Indiaz & Others AIR 1887 SC 2342 and Ramgopal &
Others Vs. Union of fndia & Others in W.P.(C) No0.1280/89
which -are to ths efpapst that the administrativﬁ decision
to retrench all cagsual mazdoar employess aftsr 01-04-1985
no longer kalds goud‘and that no distinction can be_draun
betwsen casual 1abouf enghgeﬁ prior to and aft%r Q1-D4-1985
in }he matter of ponsideration of their casaes for grant bP

temporary statds ahd\?or regularisation,

4, The applicant specifically‘allegsd that some gasual
labours junior to him wgre granted temporary status. In reply
to the said auafment, the respondents stated that aS-thElsaid
casual labourers approached the Tribunal in 0OA.Nos.675/90,
81s5/90, 816/90, 817/?8 and 818/90, they uere granted temporary
status in campliance‘gith the directions cont&ined in ths

judgements in the said OAs.

S There is n& justification for the respondents to geny
the applicant temporary status merely on the plea that he did not

approach the Tribunal. Therefore yg allow this 04 with the

following directions to the respondants:=

1) The name of the applicant shall be shown in the
geniority list of casual labour taking into consideration

the number of days of service rendered by him,

2) He shall be considered for grant of temporary
status prom a dgts when his juniors yas given such status,

3) The CasL ocf the applicant shaliﬂba considered for
regularisation in accordance with the sanlorlty and as per

extant acheme/lnstructlcns.

B The OA is ordersd acecordingly. No order as to costs.
(A.B. Gort g (A.V. Haridasan
Member(Admn.

(Dictated in Open Court) Dy Regarim (3)

Spr

Mmeer(Judl.& 4EL” a
Dated :: The 2%1st March 1995. ’ 27338
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